BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE, CHENNAI

APPEAL No.3 OF 2025(SZ)

K. Selvakumar
S/o. Late Kandasamy and others ...Appellants

All at
199/10, Sakthi Nagar, Masinacikenpatty PO,
Salem District — 636 103

-Vs-

The Chairperson,

Tamil Nadu Pollution Control Board,

76, Mount Salai,

Guindy,

Chennai 600 032. ...Respondent

MEMO FILED ON BEHALF OF THE APPELLANT

1.lt is submitted that the above appeal was filed against the proceedings of the
Respondent dated 20.11.2024 directing remittance of interim environmental
compensation of Rs.98,00,025,20/- for the excess quantity of mineral quarried in

leased out area and for illegal quarrying in non-leased area.

2. It is submitted that the above appeal came up for admission before this Hon'ble
Tribunal on 20.01.2025 and this Hon’ble Tribunal was pleased to grant an order of
interim stay of the impugned order dated 20.11.2024 on condition that the Appellants
shall deposit 50% of the environmental compensation levied in favour of Tamil Nadu
Pollution Control Board within a period of 6 weeks. This Hon’ble Tribunal further held
that if the environmental compensation as aforesaid is not complied with, the stay

granted will automatically vacated without further reference to this Hon’ble Tribunal.

3. It is submitted that in terms of the order dated 20.1.2025 passed by this Hon'ble
Tribunal, on 03.03.2025 the Appellant addressed a letter to the Respondent herein
enclosing a Demand Draft No.842832 dated 01.03.2025 drawn on Canara Bank
specialised SME Branch, Salem for sum of Rs. 49,00,026/- favouring “TNPCB



Environmental Compensation Fund”. The said sum was duly acknowledged by the

Respondent Board on 03.03.2025.

4. It is submitted that the conditional order passed by this Hon'ble Tribunal has been

duly complied with and the present memo is filed to the above effect.

5. It is therefore prayed that this Hon'ble Tribunal may be pleased to take the memo

on record and pass appropriate orders and thus render justice.

Dated at Chennai this the“’»‘gay of March 2025 \IW

Counsel for Appellants



GIRI SAHAJANYA PROJECTS

141/56, V.M.R. Nagar, ARRS Multiplex Back Side, Meyyanur, Salem - 636004,
E-mall : girisahajanyaprojects@gmail.com

K. Selvakumar Dr. D. Lavanya
98427 - 66690 99760 - 66690
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25
Date : 3 / 3 /

To

Jhe Claitnean ,

TN PCR

C heninos o a—
© @A
Subb Podw.«_}: G=<? Zn vironmentel e

N , No:. -
[Z,Qop-e,ut"id S, T Proc

twoe heve P B PUYIN-E
211 & QC"L'/Dz

TsITMchG/C- oovwr:}/UCrr ofq NO-

& QAC_KDS-QO(X ’
- !/29"2.19 Salzd 20 2024 LCoryg - .
K oo Ceoo
S’u.bcz.:aﬁuen.t(a we o 52_)
Appeas no 103 Y acas(
’P-Q\"C‘-'Q’f‘f-t ,Q;..e?d\_c, oG T e -
(O - Goatzd Condle o o g(—&(t]e to /Y
o CT o y
Hene 2"6 oo tane o nelesedcd D ‘?/
9 066 36/~
oo, BHIT 32 Haled i/g/zo'zg GQcoA_ Ay es 4 p

o ool
GQMGMT TroPC 8T Jbee s

pegattle aLk Cpmmans
- fo oeecep €

[€=1¥a) Cc\/\m e [ [c;
Cw(\% Jalt o FU—V\C* 2

e - A - G+

l/@m dwlwg“(( J

: ] For GIRI SAHAJANYA PROJECTS

He DD o~

: 'J'[,-.__c—/\-lu ""f Q/OM S

loo S 44 =~
, K. SELVAIUMAR
N\ A% anaging Partner
“‘-?EE—FT:-—ﬁ:":%’



9t #2bEOZ DMEOST03ET 2 EGYHGW

T TETL e S SR Y e sy o e Ty iy Rin FRPTY el YT 3 D vy

aaoqe ulis as mu_m

i i e B R e L o L e ————

a.ur_.“”:-;uﬂ”ﬁﬂg_uuhzﬂu_ﬁﬂhaﬂ%w&ﬁ;ﬁhﬂmwﬁ.ﬂwﬂnﬂwm ﬂwaﬁ.oz &m~ B wﬂm 3000 'd'0 'HINYES 3IMVHO
ON‘dS  NOILYNDISIO  IWVUN A¥OLYNOIS 'HLNY oN 'S za_m<uw3uﬁud§&zm—w.ﬂw%mﬂﬂ ay  WOLLINOILIES SINNOIDV IVNNAILD
I 1 BKEE JATE-SY b e BeE klebh W .
| . 3 - . »~ #o‘.ﬂﬁ>d=._\
L EEYS:ON dS '¥301440

NYEYWANAI Y b= R
SO I E ik G.WMW D09C0° 0061 5 HAAD LONs ewwns
- ¥ SLIDFIMONd VANVIVITIVS THTD & 0WeN 12sedm ]
i I PaAI33Y aN|eA 103 xh [bie
| 0007000 6Faxs | £ *

s3adny zhu
ATNO XIS ALNZENL HAVTANIN ALYOd

23t il 18P0 JO 2hiplie bbh ik Aed puewaqg uQ rh klells
E&w i URAA NOLLY SNHDINOD 1% LN ARNOUIAKS HdNL y

E S

O L3/ N 1 LA L B0 O TR ES §6 :!‘3.

CERLFE  PSIEODETPOED

2P6COD0NYUND ¢ 3000 9541 -4\
g9 i o039 - nove v s qUB m.E:mOA &~ @R 12locp xm.ﬁ

~T&le o o G ]

ﬁ.ﬂ«ﬁ:«gsimwﬁiﬁsﬁnﬁreﬁégg (26E) HONWID WITVS “HONVIO 3iS W3SITVIIIS Ty




Recelpt Voucher

No. . 889 Dated = 3-Mar-25
Through : KQ: Canar Bark Emironmental Compensation Fund )
T S A Amount
Account !

Environmental Compensation Fund 49,00,026.00

On Account of :

U.O.Note.No.T4/TNPCB/F.00791/NGT OA.No.211 of 2021/2025
dated 03.03.2025 - Being 50% Environmental Compensation
Fund received as per NGT (SZ) chennai in O.A.N0.211 of 2021
received from M/s. Lavanya Rough Stone and Gravel Quarry, M
/s. Lavanya Rough Stone Quarry , M/s Giri Sahajanya Projects ‘
Bank Transaction Details:

M/s Lavanya Rough Stone and Gravel Quarry, Ms Gir Sahajanya Projects, /s Lavanya Rough Store Qarry Canara Bak {India)
Cheque/DD 841832 1-Mar-25 49,00,026.00

Amount (in words) :

INR Forty Nine Lakh Twenty Six Only
Z 49,00,026.00

LA

- Authorised Signatory

ASSISTANT MANAGER
TAMILNADU POLLUTION CONTROL BOARD
CHENNAI-600 032




BEFORE THE HON'BLE NATIONAL
GREEN TRIBUNAL
SOUTHERNZONE, CHENNAI

APPEAL No. 3 of 2025(SZ)

MEMO

Mrs. RITA CHANDRASEKAR
98409 79920
ritachandrasekar@gmail.com

COUNSEL FOR APPELLANTS
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